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In‘the Central Administrative Tribunal
. Calcutta Bench

..

OA Ne.l404 of 1997

Present ¢ Hen'ble Me's D Purkayaétha,'Judicial Member
Dr. Atiur Rahaman
Vs,
I. C. A. R,
For the Applicant :. Mr. A. Chakraberty, Ld. Ceunsel

For the Respondents: Nene

Heard on & 1-7~98 Date @f»Judgement H lr7d§g

ORDER

\
When the case is taken up fer admission, none aprears en

,behalf of the respondents. The applicant Dr. Rahaman had challeéaed

the 1mpugned erder of transfer dated 4,9.97 (Annexure 'B' to the
application) tranSferring him frem Agrenomy ﬁ1v1sion, CRIJAP te the
Ceordinated Research Preject, CRIJAF's Headquarters with 1mmedlate
effect en the greund that applicent is & heart patient and he was/b
under meéical-treatment till date at B;M. Rirlas Heart Research Insti-
tute. L1d., Advocate Mr. Chakrgberty, appearing en behalf of 'the appli-
cant, submits_that since the appllcant filed this case befefe the

P se,

f?f It is a well settled law’“ﬁkvfﬂf}
K Jhal -
catena de0151@q)of the Hen'ble Appedﬁ Court the transfer of 2 govt .

L o
empleyee under transfersble service is v1nc1§ental te the gervgggzgi>

A
and Tribunal er Ceurt should net interfere with the order of transfer
unless the impugned order ef transfer is issued with malaflde or

contrary te the law. In the instant case grievance of the agpllcant
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is that he is a heart patient and under medical treatment. 'Thereb?,
I findvthat.the apglicant coule have approached the cempetent auth!mﬁty
stating the grievances arising eut ef the transfer by filing appre- |
priéte representeticn; but instead ef filing representatiﬁn te the
autherity the applicent rushed to the Tribunal for getting apporpriate
~ relief, In view of the circumstances, I direct the applicant te make
a representatien te the autherity within 7 days frem the date of
receipt of this erder. Respendents are directed te censider the
representatien and te pass apprepriaste and reasene@ erder after consi=-
dering the facts as stated inthe représentati@nswfthin 2(two) months
from the dzte of receipt of the representatien and decisien thereef
sheuld be cemmunicated tet he applicd@%%@%ithih 15 days frem the date

of taking decisien ever the matter of representatien. Accerdingly,
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( D% Purkayastha )
Member(J)

the applicatien is dis?@s&dé?gwarding ne cost,



